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Grant to Orissa State for Integrated
Tribal Development Programme

127. SHRI MANMOHAN TUDU: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) what was the total grant sanc-
tioned by the Union Government for 
Integrated Tribal Development Prog-
ramme to Orissa State during the fin-
ancial year 1978-79;

(b) the total amount spent by the 
Orissa Government; and

(c) the unspent money refunded to 
the Union Government and the reasons 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA):
(a) Rs, 982 lakhs were released to 
the Government of Orissa as Special 
Central Assistance during 1978-79 
for the Integrated Tribal Develop-
ment Projects.

(b) The expenditure figures for the 
year 1978-79 have not been received 
/from the State Government.

(c? Does not arise.
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armT f̂npr v ^ trfuTrfTm  ^‘t
* far̂ ?1T fBTrTTTrr rrqfT iiHTlfe ?rr*T̂
arY itr ̂ tot ir, r̂n
tt̂t ?rf£T̂R"r '̂t f7*r̂r. 1977 rroi

1 97H t ^ f̂T̂-TRtr̂ ir̂rr to «tt i

(»9r) fWra1 ^̂*>1 ŝt't  3RT
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Subsidy to the Weavers Cooperative 
Societies, Bihar

129. SHRI  SHAFI  QULLAH 
ANSAR]; Will the Minister of IN-
DUSTRY be pleased to state:

(a)  the amount on account of subsi-
dy Government still owes to the wea-
vers cooperative societies of Bihar;

■4

(fc) whether a sum of rupees seven 
lakh was allocated in 1978 under the 
„ head subsidy to the weavers societies
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of Bihar of which a sum of Rs. 1,65 
lakh had been released for the weavers 
9ocietie» of Madhubani district but 
,the same has not been disbursed so 
far due to the tussles going on among 

-the office bearers of the societies, dis-
trict, Auditor and other members 
whereas payments to the societies of 

, other district have already been made;

(c) whether, despite repeated re-
minders to the senior officials, no ac-
tion has been taken in this regard and 
as a result, the societies will have to 
be paid an additional amount of about 
rupees fifty thousand by way of in-
terest; and

(d) if so, when payment is likely 
to be made to the societies?

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VEN- 
KATARAMAN): (a) to (d). The
Central Government does not pay any 
subsidy to the Weavers Cooperative 
Societies directly. The Central Govt, 
declares special rebate and rc-imbur- 
ses its share to State Governments, 
which make the payment to weavers 
societies. In case of Bihar no claims 
on account of payment of Central 
share of rebate are pending with the 
Central Government.

The Bihar Government has been 
requested to forward information in 
respect of the rebate it owes to the 
weavers cooperative societies in 
Madhubani District.

Cases Filed in Special Cavrt
130. SHRI JYOTIRMOY BOSU: 

Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) the particulars of the civil and 
criminal cases flled in the Special 
Court against Shrimati Indira Gandhi 
and some others withdrawn or deci-
ded to the withdrawn; and

(b) the reasons of this withdrawal?
THE MINISTER OF STATE IN 

THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPART-
MENT OF PARLIAMENTARY AF-

FAIRS (SHRI P. VENKATASUB-
BAIAH): (a) None of the cases filed 
in the Special Courts against Shri-
mati Indira Gandhi and some others 
has been withdrawn, nor has any 
decision been taken so far to with-
draw the cases.

(b) Does not arise.
Criminal Cases Filed against Mem-
ber's of Seventh Lok Sabha and 

Ministers

131. SHRl JYOTIRMOY BOSU: 
Will the Minster of HOME AFFAIRS 
be pleased to state:

(a) the names of members of the 
Seventh Lok Sabha and the Central 
Ministers against whom criminal cases 
were filed or pending on various char-
ges;

(b) the specific allegations against 
each;

(c) how far the cases have progres-
sed; and

(d) what action, if any, is being 
taken to expedite the progress of 
the cases?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI P. VENKATASUBBAIAH): 
(a) to (d). The information asked 
for will cover cases handled not only 
by the Central Government agencies 
but also by agencies of the State 
Governments. As such, the same will 
have to be collected before it can 
be laid on the Table of the House.

Conviction of Members of New Lok 
Sabha

132. SHRI JYOTIRMOY BOSU: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) how many members of the 
newly constituted Seventh Lok Sabha 
were convicted by the courts of law 
on various charge; and

(b) the specific charges against 
each?




